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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE
Original Application No. 33/2019 (WZ)
Tanaji Balasaheb Gambbhire .....Applicant

....Respondent(s)

Reply Affidavit on behalf of Maharashtra Pollution Control

Board i.e. Respondent No. 7 & 8

I, Nitin Shinde, age — 56 years, Occupation — Service, the Sub-
Regional Officer of the Maharashtra Pollution Control Board at
Pune — 2 having my office at 02" floor, Jog Center, Wakdewadi,

Pune — 411 003 do hereby state on solemn affirmation as under —

1) I say and submit that Applicant has filed this Application against
Respondent No. 16 & 17 i.e. M/s Xrbia Developers Limited and
M/s Xrbia Hinjewadi Developers Pvt. Ltd. respectively for
construction of residential and commercial building project
‘Xrbia Hinjewadi Township or Megacity Hinjewadi or Silicon
City’ located and situated at survey Numbers 36, 38/2, 38/3, 39,

40/1d, 42, 56, 57 of village — Dattawadi (Nere) and 52, 53, 54 of




village —Kasarsai, Taluka — Mulshi and District — Pune, in

violation of EIA Notification, 2006 and other environment

enactments.

2) 1 say and submit that in compliance of Order passed by Hon’ble

NGT on 28/11/2022, the MPC Board Official has carried out visit

to the said Project in question on 9/1/2023 and observed as

below—

i)

The said project is residential cum commercial project.
Respondent PP has obtained Environment Clearance from
the competent authority i.e. MoEF, Gol on 27/12/2006 for
construction of proposed township ‘Silicon City’ at village
Dattawadi, Tal. Mulshi, Dist. Pune having Total Plot Area
of 97.28 Ha and Total approved area of construction 48.64
Ha. A copy of the EC dated 27/12/2006 is attached and
annexed herewith as an Annexure — L.

Respondent PP has obtained Consent to Establish from the
Respondent MPC Board on 10/4/2006 for development of
97.28 Ha with new construction activity with the name
‘M/s Nahar’s Silicon City’ located and situated at Vil.
Dattawadi Nere, Marunji Talegaon Road, Taluka Mulshi,

District Pune. A copy of the Consent to Establish dated




iii)

iv)

10/4/2006 is attached and annexed herewith as an
Annexure — I1.

Respondent PP has obtained Consent to Establish from the
MPC Board on 8/7/2009 in the name of M/s Eiffel
Developers & Realtors Ltd. for development of Project
named as ‘Silicon City’ located at Survey No. 52, 53 & 54,
vil. Dattawadi & Kasarsai, Tal. Mulshi, Dist. Pune for
Total Plot Area 1,00,700 Sq Mtr and Total Built Up Area
30,658 Sq Mtr. A copy of Consent to Establish dated
8/7/2009 is attached and annexed herewith as an
Annexure — III.

Respondent PP has completed construction work of
Phase— I which comprises of Building No. A—1to A—13
(Total No. of Buildings — 13; Total No. of Flats — 1558
Nos.) and Phase — II comprises of Building No. A - 14 &
15, B-1, B-2, B-3, B-6, B-7, B-8, C-2, C-3, C-4, C-5, C-6,

C-7, D-1 & D-6 (Total No. of Buildings — 16; Total No. of

Flats — 1560).
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vi)  Respondent PP has not submitted any document either
MoU or Agreement related to hand over the project to the
society copy to Respondent MPC Board.

vii) It was observed that there is water supply from dug wells
of nearby 4 nos. of farmers. Respondent PP has installed
water treatment plant.

viii) Respondent PP has installed 2 nos. of Sewage Treatment

Plants (STP) having capacity of 630 CMD and 730 CMD.

During visit, STP plants were found in operation.
Respondent PP has installed 3 nos. of OWC units. During
visit, OWC plants were not found in operation.
ix)  During visit, no ongoing construction activity was found

in operation.
A copy of Visit Report dated 9/1/2023 is attached and
annexed as an Annexure — IV.

3) Isay and submit that Respondent PP has given possession of flats

without obtaining Consent to Operate from the MPC Board. 1

e

sy v, submit that after verification of the complaint on 30/8/2018, the
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espondent Board had issued Proposed Directions to

és\)_
X

~ 74i2// Respondent PP on 3/9/2018.

i

o,

“ 4) Isay and submit that MPC Board has filed Regular Criminal Case

No. 5023/2019 under the provisions of the Water (Prevention &
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Control of Pollution) Act, 1974, the Air (Prevention & Control
of Pollution) Act,1981 and u/s 15 of the Environment
(Protection) Act, 1986 r.w. EIA Notification, 2006 before the
Hon’ble Chief Judicial Magistrate, Pune against Respondent PP.
5) I'say and submit that Respondent PP has not provided to the MPC
Board any document related to Total Construction Area /
Architect Certificate and document related to hand over of

project to the Society.

Solemnly affirmed on this .. \9\ .. day of January, 2023 at Pune.

I know the affiant. For and on behalf of Maharashtra
Pollution Control Board i.e.
Respondent No. 7 & 8

att Sl
ADVOCATE (Nitin Shinde)

Sub-Regional Officer,
MPCB — Pune 11

,*jj:‘*'%},z’\ BEFORE ME

- /MANGALAN.WAKHARE -~
{// ADVOCATE & NOTARY
BOVERMIMENT OF INDIA
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By Speed Post
No. 24-153/2006-1A -t
Government of Indla
Ministry.of Environment and Forests

{1.A. Dlvision)
Paryayaran Bhawan,
: CGO Complex, Lodhi Road
New Dethi 110003
Dated: December 27,2006

To
Mr. Rahul R. Nahar
M/s Elffel Infocity Pvt. Ltd.

125/6/7, Patll Plaza,
First Floor, Near Mitra Manda!l Chowk,
Pune-411009

Subject:Environmental Clearance for construction of .proposoii township
“Sllicon City" at Vil Dattawad], Tal. -Mulshi, Distt.. Pune,
Maharastra. .

Sir,

: N . | am directed to refer to your application seeking prior environmental
© € ¢ wclearance for the above project under the EIA Notification 1994 as amended

_.n July 7, 2004. The above proposal has been appraised as per prescribed
“Rrocedure on the basis of the mandatory documents enclosed with the
pplication viz., the Qusstionnalre, ElA, EMP, Public Hearing proceedings
d the additiona! clarifications -furnished In response to the observations of
Expert Appraisal Committee (EAC) constituted by the competent authority
n its meeting held on 13-14 October, 2006,

ic’ i,"'_ )
L
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2, The project proponent is proposing for development of township
“Silicon City” at Vill.- Pattawadi, Tal. =Mulsht, Distt.- Pune, Maharastra. The
project involves development of township on a total plot area of 97.28 Ha. The
township will have 1000 plots which will be sold to’Individuals for construction
of bungalows. Total area for construction as per approved plan is 48.64 Ha.
Total water requiremarit will be 50 cu. m, /day and total wastewater generated
will be appx. 38°cu. m./ day. A common sewage treatment plant will be
provided to treat sewage. The solid waste generation will be 1.0mvd. The
solid waste management will be entrusted to & private operator. However,
-composting of biodegradable component will be encouraged. -

3. The EIA report sybmitted along: with the application predicts that the
impact of the project on the air.quality will be.negligible. There will be slightly
adverse Impact on air quaiity énd'soll quality during construction phase. There
will be no negative Impact.on water quality of the receiving water body during
construction as well as operation phase. There wiil-be positive impact on land
use pattern due to landscaping and greenbelt development. Plantation of
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trees and development of recreational area, surrounding area will have
positive impact on overall land use.

4. The EAC after due consideration of the refevant documents submitied by
the project proponent, responses to the public concerns expressed during the
public hearing and additional clarifications fumished in response to its
observations have recommended the grant of environmenta! clearance for the
project mentioned above- subject to compliance with the .EMP and other
stipulated conditions. Accordingly, the Ministry hereby accords necessary

. environmental clearance for the project subject to the strict compliance with
the specific and general conditions mentioned below:

PART A- SPECIFIC CONDITIONS

I. " Construction Phass

2t All required sanitary and hyglenic measures shouldbs In place before
starting  construction -activities; and to be maintained throughout the
cdn;truction phase.

¢ . - Soll and ground water samples will be tested o ascertaln that there is
' 9+ no threat to groundwater quallty by leaching of heavy metals and other toxic
confaminants.

fil, A First Ald Room will be provided at the project site both during
construction and operation of the project.

v Adequate drirking water and sanitary facliities should be provided for
construction workers at the site. The safe disposal of wastewater and solid
wastes generated during the construction phase should be ensured.

V. Disposal .of muck including excavated material during construction
phase should not create any adverse effecis on the neighboring communities
and be disposed off taking the necessary precautions for general safety and
health aspects of people. ) ’

vi, Dlesal ppwer .generating sets 'used during cQnstruction: phase should
be of ‘enclosed type” to'prevent noise and should conform to rules made

under Environment (Protection) Act 1886, prescribed for air and noise
. emission standards.

- ——yit———Amblent noise levels should conform to residential standards—both
during day and night when measured at boundary wall of the premises.
Incremental pollution loads on the ambient air and noise quality should be
closely monttored during-construction phase, -

vii Vehicles hired for bringing construction materia! at site should be in
good condition and should have valid *poliution under check(PUC) certificate
and to conform fo applicable air and nolse emission standards.

- ————n
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ix  Construction spolls including bituminous material and other hazardous
-materials must not be allowed fo contaminate watercourses and the dump
sites for such material' must be secured so that they should not feach into the
ground water.

X - Any hazardous waste generated dufin’g construction- phase should be
disposed of as per applicable.Rules & norms with necessary approvals of the
Maharashtra State Pollution Control Board

xi Regular supervision of the above and other measures for monltoring
should be in place all through the construction phase so as to avoid
disturbance to the surroundings.

“i.  Operation Phase

The environmental clearance recommended to the project is subject to the

specific conditions as follows:

1. Necessary permission of competent authority shall be taken to store

~ diese! in the premises for operation of DG set..

ii. Diesel power generating sets proposed as source of back up power for
lifts and commion area illumlnation shiould be of "enclosed type* and conform
_to rules made under Environment (Protection) Act 1986, prescribed for air and
noise emission standards- as "per CPCB guldelines, Exhausts should be
discharged by stack, raised to 4 meters above the rooftop.

lii. During nighttims “the nolse tevels measured at the boundary of the
bullding shall be restricted to the permissible levels to .comply with the

prevalent regulations.

iv.  Noise barrlers should be-provided at appropriate locations so as to

ensure that the nolse.levels do not exceed the prescribed standards.

V.  Weep holes In the.compound walls shall be provided to ensure natural

* drainage of ralnwater In the catchment area.

vi. . The sewage treatment plants should be certified by an mdependent
expert for efficlency as well as-adequacy and should submit a report in this
regard to the Ministry before the project Is commissioned for operation, The
wastewater ‘should be treated to tertiary lavel and after treatment reused for
—flushingof tollets and gardehing. Discharge of treated sewage, i any, shall
conform to the norms & standards prescribed by Maharashtra State Pollution
Control Board.

vil.  Oil & Grease trap shall be provided to remove ol and grease from the

- surface run off and suspended matter shall be removed. in a settlung tank .

before its utilization for ralnwater harvesting.




vii.  The solid waste generated should be properly collected & segregated.

Wet garbage should be composted and dryfinert solid waste should be
disposed of for land filling.

X Any hazardous waste including blomedical waste should be disposed of
as per applicable Rules & norms with necessary approvals of the Maharashtra
State Polluflon Control Board.

x The green belt design along the periphery of the plot shall achieve
attenuation factor conforming to-the day and night noise standards prescribed
for residential land use. The open spaces Inside the plot should be suitably
landscaped and covered with vegetation of indigenous variety.

xi  Ihcremental pollution loads on the ambient air quality, ;\olse and water
quality should be periodically monltored after commissloning of the project.

xil. The ground water.levels and its quality should be monitored regularly.

i . A Repor{ on the energy conservation measures should be prepared
Incorporating detalls about buliding materials & fechnology, R & U Fectors efc
and submitted to the Ministry in three months time.

ov. The values of R-& U-for the bullding envelope should meet the
requirements of the hot & humid climatic location. Detalls of the bullding
envelope should be worked out and fumished in three months time.

. PART - B. GENERAL CONDITIONS

s bt e ] 07

)] The environmental safeguards contained in the EIA Report should be
implemented in letter and splrit.

) . Provsion should be made for the supply of kerosene or cooking gas
and pressure cooker to the laborers during construction phase.

il) Al the laborers to be engaged for construction works should be
-screened for health and adequately treated before the Issue of work permits.

N) 8 monthly monitoring reports should be submitted to the Ministry and
its Reglonal Office.

6. Officlals from the Regional.Office of MOEF, Bhopal who wouid be
monitoring’ the dplementation’ of environmental. safeguards should be- given
full cooperation, facliities and documents./ data by the project proponents
during their inspection, A-complete set of all the documents submitted to
MoEF should be forwarded to the CCF, Regional office of MOEF, Bhopal.

6. Inthe case of any change(s} In the scope of the project, the project would
require a fresh appralsal by this' Ministry.
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7. The Ministry reserves the right to add additionat safeguard méasures
subsequently, If found negessary, and to take action including revoking of the
environment clearance under the provisions of the Environment (Protection)
Act,- 1886, to ensure effective implementation of the suggested safeguard
measures in a time boungd and satisfactory manner.

8. Al other statutory-clearances such as the approvals for storage of
diese! from Chlef Gantroller, of Explosives, Fire Department, Civil Aviation
Department (if reguired), CRZ .Regulations etc. shall be obtained by project
proponents from the compstent authoritias.

9. A copy:of Hie environmental clearance letter would be marked to the
local NGO(s), If any, from whom suggestion/representation were received at
the ime of public hearing. .

10. The project proponent should advertise In .at least two local
Newspapers widely clrculatad in the reglon, one of which shail be in the
vemacular language Informing that the project has been accorded
environmental clearance and coples of clearance letters are avallable with the
Maharashira State Pollutipn Control Board and may also-be seen on the
webslte of the Ministry of Environment and Forests at http:/Avww.envior.nic.in.
The advertisement shouid be made within 7 days from the day of Issue of the
clearance letter and a copy of the same should be forwarded o the Regional
office of this Ministry at Bhopal.

11. These siipulations .would be enforced among others under the
provisions of the Water (Prevention and Control of Pollution) Act, 1874, the Alr
(Prevention and control of Pollution) act 1984, the Environment (Protection)
Act, 1986, the Public Liability (Insurance) Act, 1991 and EIA Notification,2006.

12. The project authority will enter in t6 MOU with alf buyers of the property,
flats/shops ‘etc.  to-ensure operation and maintenance of the assets handed
over to the soclety formed by the residents/owners of the bulldings.

r (K.C. RATHORE)

Additional Director (IA)

rathore27@yahoo.com
Tele: 24368526

Copy to: -

1. The Secretary, Da_partmen( of - Envronment, Government of
Maharashtra, New Administrative Building, 15™ Floor, Opp. Mantralaya,

“Mumbal. . .
2, The Member S_e,g tary, Maharashtra State Poliution Control Board,
Kalptaru Point; 3™ " Floor, Near Sion Cirdle Opp. Cine Planet Cinema.,
Sion(E), Mumbal. ——
3. The CCF, Reglonal Office, Ministry of Environment & Forests, Bhopal.
4. 1A - Division, MOEF, New Delhi - 110001,
6. Guardfile. -
- . : (K.'C. RATHORE)
. Additlonal Director (1A)

- 5
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4 - MAHARASHTRA POLLUTION

B: 24020781/2401-04-35

o+ 24024068

Piivwras : R
htp//mpch.mah.niciln -
e-mafl: mpcb@vsnlinet

.ORANGERS!

* Consent No. BO/RO (PEP)" 72 4 4
Consent to Establish Js.granted fo . WUs. Mahar's.Sllicon City,

Village

(3
L4 e

located. In the acea declare

W

CONTROL BOARD .
KALPATARU POINT, 3" & 4" floar,

Opp: Cineplaniet; Near Slon Circle,
_ Sion (East), MUMBAI : 400 022

: Dite: Jo Hpoos.

Dattwadi Nere,

Marun]i Talegaon Rd., Tq. Maishl, .
:Dist: Pune. . : :

under th provislons of Water Act.(P&CP) 1974, Alr Act (P&CP), 1981 and

Authorization under thé provisions 6f HW/ (M & H) Rules and amendments-theretd subject to the provisions of

the Acts and the ‘Rules .érid the ‘Orders th

conditions - , . o

at may be made. further and subject to the following terms and

1. The Consent o Establish Is Issued to;Ws. Nahar's Siticen Clty, ‘

-Village

3

" For development of la'hdi%gff;'s new. obi'\é:truuld;'\'ractivit'les named &8 M's. Nafiaré Silicon Clty,

*

* Dattwad Nete,-Marun]] Telogaon R

as commercidleducdtiondlhealth -and fecreation amenities etc. as

certificate issued by focalPody: -, -
2. CONDITION UNDERWATERACT+

Dattwdd! Nere,

3

Sl D Mgningi Tafegdon Rd. Tq. Mulshy, o .
L R T

-
N

Village

d.:Tq. Mulshi, DISt: Punie on $7.28 Ha.including wtllitles and services such

per construttion commencement

() The dally quantity-of (a).gewage effuent from' above. construction project Including '(b)~waste. water from
. swimming tankiwatér:spoftéshall nct exceed 40 ciibic meters per day .

() Sewage Efffuent Traatribnt ;- The:Applicant ghall provide & comprehensive pewage treatment plant s Is

warranted With-refershiss @ influnt qljallty.and Safresponzling mode-of disposaliand operate and maintain the

same contintiously: s0 s, 19 HichieVe:tie qual

ity'Z}'j"lré‘a‘ted;é.{f}ueri! to the following standards:-

P

’ PARA'METERS:‘ SHimit T

. Standards for s‘ub-,'sfréarﬁs ’

(&) @ |unt |

PH .

nfsﬂween.’, . }55i08

71085 |

Suspended Solids- - . - | Not!

0 excadd 100

0 .| mgh

B.0.D;:3days 27 C.. Nof

my/

1
lo, excead 3 . 110
Oll & Grease ‘-~ Nottoexceed -1 10 1

1L . rﬁgﬂ :

Dissoived Phosphates (ss P). | Not1d exceed | & 15 .

mgh- -

SRk

‘Not-less thaty

.mgll

5

Dissolved.Oxygen.,.

- {RChicrne; . . .. &

(W) Sewageaffiuenit Disposal:::
Domestic (feated effluantish:

v i

& 4Notlo exceed’

ot (01

- B Mg{l

itbe disposail of gniand for gardenlng! Imigation Jawns! tres-plantatons within

own, premises. -Excess: tiiated sewaget effluent shali be disposed Info to- under-ground drainage scheme
provided:by locat body, Ivnb-case, effiuent shallfindits way to any water body directiy/indirectly at any time.

TSR s e

Lleman’ AR

AT R R T

Annesxure — TT
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(iv) Non-Hazardous Solid-) Waste. )
The lotal quantlty shall’ nof. ex;eed 360 Kg pér day ‘and shall be segregaled and treated &« follows:-

$r Type of sggregatedtolld | -Quantity ,‘Treatment Disposi:
1'Kglday .
1 Or'ganic . Invessef Composting-at Selt-use
. . -| 180 slte only -
2 }inent Segregation- At'approvad landfill
Paper Packing .. .. . -§-180 Segregation JiSale
4 | Rubber - ; " Segregation : | Alapprovid fandfil
§ Glass. . 1 Segregation - -] Sale :
6 Miscellaneou‘:(STP Sludge) e Segregation . za}:tl%t <+ woroved
. . : ndfi

3. Other Conditions:-

. All activities shall be In. resonanoe with the provisions of Indian Forest Act, 1927 (% of 1927), Forest
. (Con..ervat!on) Act, 1080 (69 ‘of 1980) ‘and Wildlife (Protection) Act, 1872 {53 of 1972), (.XZ notification, and
- special nofifications publishpd_ for Dahanu, Murud Jengira, Matheran and ‘Mahables!.~ar area wherever

applicable and all the Envlronmental statutes and‘lnstruments :

This Consent tor Establlsh is lssued only for Deve!op!ng Gonstruction Projecl Joses:

No quarrying-activities-shall bg qomgnced in the*8réa unless apprépriate pefinissions are obtained for a
limited quarying matedal regiired for-:construction of local residential-housing &nd traditio=at road
malntenance work, prov[ded that ‘such quarying Is'not done on Forest-Lands and the mate-ial is not
exported fo the outside ares;

4. There shall be no felllng of trees whether on Forest. Governmem. Revenue or Private 13nds excepl as per
prevaiing Rules. . ;

8. Extraction.of, Groun;!wate fot }t\e resldgnﬂal complex shall require prlor pannlsslon ‘of the State Ground
“Water Authodty or dther releVanl authionties, es applicable

6. Near the gctivities thatare Jel‘a!gd to water (like acﬂvlky of water parks water sports) and/or in the vicinity of
. lake, Dissolved nygenlshall nbt be less.than § mgnitef

o

7. In order to ensure that the water from this residential complex do not enter into outsi.. : environment, the
nallas crossing the townshlpicomplex premises, shall be fined, covered and made water iiuht by the applicant
within the premises with-intarmlttent inspection of chambers followlng good englrieering priactices as per the
regutations of local body. This management shall be such as also to he!p In excluding the external pollutants
degrading the Internal environment of rss‘ldemial complex.

8. The Appllcant shiall prepare managemam plan for water harvesting, roof-water feclamatiox walter/storm water
conservatian arid lmplemenf th& sama‘:be!ore handllng ‘over of complex for

-9, The Applicant shall. draw j:!an or'tbg,gegregaﬁon of $oiid wastes into bzod ;adab}e and, non-blodegradable

componenis, The -blodei radable “malgdal shall be apcycled mmubhuc!entcﬁc,!nhouse vomposting with the

dpproval of, local body d-
landfitt site: of tocal body"envfronme' ally aeceptable focation and, methed. It is cfarlﬁec ihat the term solid
Waste Includes domesiic; cduunercial ‘and garder Wastes, but does: not Include: hazardous and bio-medical

. wastes, The aclivities of blo-co _yost!ng and enqineered fand fili ghall be asper the Mt r‘c!pal Solid Waste
“(M&H) Rules, 2000

10. Applicant shall be tesponslbla to take adequale prqmutlonary rneasures as deta!!ed in thie -.onsent

ile matarfal shall be dlspcme:i” off at approved ‘Mu..iclpal Solid Waste——
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3 11.:The applicant/generator shé’ll be- responslbla for safe and sclentific ‘colloction; msporu fion, treatment and -
disposal.of Bio-Medical. Waste as “per the- prm)lslons made under. the ‘Bio-Médical Wuste (Management &
Handling) Ruiles, 1998, A‘ny activity. as’ defingt under BMW (M & ) Rules-has to obtain a separate
8 Authorization from Maharashb'a Polfl'.'iﬁon Control Board.

o 12. The applicant, during the construction stage shall provide :
: a) Septic tank and soak pit- of‘adequate capagcity for the domestic effluent yeneratéd due {5 workers residing at
site.
T b) Proper loadlng and unloadlng of construction material, excavated matena and. lls proper disposal as per MSW
S (M&H) Rules 2000. -
P ¢) ‘Cutting of trees is not permltted however in unavcldable conditichs necessary perrnlsslon from the {ocal body
g hatt be obtained..; . - .
d) . Graen belt of-33% of the open spaoe shall be developed excluding Tawns

© Y 4. The Applicant shail comply with all the provisions of, the Water (Preyentich anid Control « f Poliution) Cess Act,
w 1977 (to be referved as Cess Act) and Rules as Amended ,2003'and “ules there und .r :-
Lt . The dally water consumption for the following categdries shall nol exceed, as under
B Domaestic FromULB  From other source=
o , (incMD) (In CMD) .
During construction stage — 30
After completion . 60 e
. ForFire Fighting {make up: \ya!er) —

- The Applicant shall regular]y shbmitjo the’ Board thé returns of water co:-sumpﬂon in th» prescribed form and
'pay thé céss as gpecifigd-un; e‘fSecﬂpn 3of the sald Act, - o
* GONDITIONS ﬂﬁb‘ER«N (o SR

- “The Appllcant may'lnsfa} e numberg of dlesol generatmg sets (DG Ss'ts),yf capac Ay -
- and. shail be equipped’ with comprehensive coitrol system as Is warranted with

4 ’ " ‘reference to ggneraﬁons -of emissions and -operate and malntaln the sar: ] continuously .0 8s to achieve the
. -fevel of poliutants to the fol[owlng standards:-
) () Standardsfor. onﬂsslon _%q‘lr Pol(utants . . o -
' ’ )} rSPMITPM . '&o toEXcead e .|.160 ma/Nmi3 )
(0802 I'Notto'Exgesd .y 350 . [PPM. - | v -u
i FNOx” - ] Notto Exceed: 160 PPM-. | "
T M) [S02  [NottoExgeed 148 - | Kg/SArs. .
R . : (D.G.S8t)« N . :~:‘§;’- . . t KR =
) _ (i) The Applicant shali chsays the foliowing fuelpatterns
s : [No. | Type of Fuel Quantity
1~ R
o (D) The Applicant shall efectthia Chiminey (s) of the following speclfications
.5 No, | Chimney attached to.. - " “Height above roof level ’
. : 1 e i
; 2. . L. e )
3. [ - 7 EE " i

.ln the chlmney and-facllities such as ladde; ph:tqrm «is: for monitoring the
ai; emisslons andithe samé §pon 10 Ingpiction fo/and for use of Lne'edpgd",s stalf. The chimneys shall .
" banumbered as §-1, 52 e:g,gnd thge shajl be palnfed/ displayed.to faciiliafd identificatior. i
I - b} Water spraying shall be donié on"grolind to.avoid*igltive emissions.
£) Construction.material shall’ be barrled jn enclosed ‘vehicles during consmn.uon aclwities

) Tiie Applicaht smmproku»

T e e——— .
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a (iv) Qondiions forDG Sets:~ ., .

1. - Nolse from DG Sets:sha! ;cqntrol!e:q by providing scoystic enclosure or by lreatlng the room acoustically.
2. Applicant shiould providé-a

Yworstan,

. aeta,
prA -

acoustic enclosure for control of noise. The acoustic enclosure/ acoustic treatment of
“the room shall-bé; désigried-for minlifium 25 dB(A) Insertion loss or for meeting the ambient nolse standards, -
whichever Is on highier side A suitable exhaust muffler with Insertion-los¢ of 25-dB{A) shaii also be provided.
The measurement-of inseition loss shall be done at different points at ¢.5 meters from “:coustic enclosure/
room and then average. .
3. The Applicant should maks:efforts to bring down noise level due to D3 Set, oulside the premises, with
amblent nolse level-requirénients by proper setting:and control measures. ‘
4. - Installation of DG Set mustba strictly.iit compllancé with recomendations of DG set mar- ‘acturer;
5. A proper vouline and preverilive malntenance procedure for DG Setishali be 'Set-and follz ved In consuitation
. with the DG manufacturers, which would hélp to prevent nolse levels of D& Sets'from detciiorating with use.
6. The DG set 'shall e operated only In case of power failure. The applicant shall ‘make arrsiigement for regular
7
8

i

electrical power. y .
. The Appilcant shall not cause any nulsance In the surrounding area due to operation of D's sets.
. Incaseof plfoblerns.,the D.G: set shallnot be operated-until it.is set back to-safisfactory p:-itlon.

G 8. Conditions For Utllitios like Kitcheyi, Eating Places etc., ;-

1. Iﬁugusmhen shalt'be provided with extiaust system ,cﬁ!mney with oil ‘catcher ‘connected .- chimney through
g :
.+ 2. The tollet shall be provided with exhaust system connected to chimney threugh.ducting..
%/ 3. The af’'conditioner §h&ll be vibration proof end the noise shall not exceed 63 dB'(A).
4. - The exhaust hot 2lr' from A:.__{:};‘:ghall he attzched Yo Ghimney at least & mirs. higher than the nearest tallest
bg}l’gl‘g through.-ductiig and ‘shalt_discharge Into open ak In such way that no fiuiswnce Is caused to
.3n rSv LY o . N N B . - .

(i) The Applicant-shall take an“qu'ate ‘measures for control of nolse levels from lts own .ources within the
"+ complex (residential cum'Comimerclal}in respect of nolse to less than 55 <B(A)-during day ime and 45 dB(A)

1 gnng the night time. Day time Is reckoned as between 6 a.m. to 10 p.m. and night-time Is reckoned between
10:pm.to6am -+ & ' : .

. (i) ‘Construction equipments gel ’ iting nalse ofless’ t_han.SEfQO db(A) are pe::-iitted:
-, (i) No constrictich worK is perrq%%fd : - .

during night time: * - )
7. CONDITIONS UNDER HW gg& H) & AMENDMENT RULES 2003

:l'i\a Applicant shall nBt generate or handfe any hazardous waste.

Q" 8, The proposed activily comes under-Entry 31 (New -Construction Project; listed In schi-luie | of the EIA
Nofification dated January 27; 1984 (as.amended till date) Issued by Minisi‘y of Environmer:t & Forest, Govt
of licdia, New Delhi and therefore, Environmental.Cledrance from Govt. of india (MoEF) ri-ull be required as

¢ perconditions In the amended EIA Notification dated July 07, 2004. -
]

. The applicant shall certify that'the bricks used in construction ere mariufactured using the ush from Thermal
-Power stations If it s within & radlus'of 100 km. from Thermal Power Plat and submit i names of bricks
manufacturer. - . :

10. This “Consent to' Establish¥ Is Issysd subject to the planning permission :a;fd permission for non-

agricuttural (N.A.)-use fronthe Compjetent Authbilty.
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11. The applicant shall ob,hln {[.-'.nvlronmemal CIeargnce from MoEF, GOI before taking any steps to developl
" start eonstrucﬁon tho qlte* . '
12, The applicant: shall not-hlnﬂover the resldentlal compléx unless olrali Cm\sent 1> Operate/NOC -from
Maharashtra Poliution C6ntrol Board and compliance of Environmsant Clearance granted by MoEF
Government of Indla; ' ] )
: ».13 ‘The applicant shali tqko the proper remedlatlon measures to ensure that tho grmmd water and soll
. contamination Is’ pnvented and follow due dlllgence atthe constructxon stgge. ’
" 14. Thls Board reservés the ﬂghﬂo amend or add any condltxons In this ‘consent and the same shall be binding on
thaAppllcant.,
For and o behalf «.f the
_Maharashtra Pollution Contro! Board
A W”
. ’.Qv {Dr. 0.8, Boralkar)
Member: Secre&ry
@ To :
-/ MIs, Nahar's $Illcon Clty, g
' Village Dattwad! N o
M'arun}l Talegaon: Rd., Tq. Mulphl
* - .Dist Pune. . . -
Capy forwarded with eompllmen&s to o
1. The Collector, Mumbah .
Copy o : . oo
1. .Reglonal Ofﬂcar. MPCB, i dmbal . E L
2, .. Sub Reglonal Officer, MPcﬂ&MUmbal L ’ o
2 cmetAoooums emcer. MP}%B Mumbal St AL A
Réceivedeonsontfeefof. e S - LN
Amount . -}~ “DDNo. -~ .. Date - Drawn on |
~ 'Rs. 50,000/~ 01 7421 13.01.2006 Unlon Bank of india
0 o :

4. Cess Branch, MPCB, Mumbal.
6. Masterfile.
6. EIC, M.P.C.Board, Mumbal.. -

¥
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Annexure - T -

Tel : 2402 0781 /2401 0437 . Kalpataru Point, :

Fax: 2402 4068 i 2nd , 3rd & 4th floor, :

Visit us al ¢ . — Opp. Cineplanet, :

Website : http://mpcb.mah.nic.in S Near Sion Clrcle, Sfon (E) .
E-mall :mpcb@vsnlnet g Mumbai - 400 022. '

(-
Infrastructure Project/LSI, . ;
Consent No. BO/RO (P&P)/EIC No. PN-3230-09/E/CC-2 34 Date: » G 0712009

Consent to Establish Is granted tg/Ws Eiffel Developers & Realtors Ltd v

. “Sllicon City" 8. No. 52, 53 & 54, <

Village Dattawad! & Kasarsai, Tal Mulshi, .

DistPune =~ . R
located in the area declared untler the provisions of Water Act (P&CP) 1974, Air Act (P&CP), g ,
1981 and Authorization under the provisions of HW (M & H) Rules and amendments thereto . :
subject o the provisions of the Acts and the Rules and the Orders that may be made further and :

subject to the following terms and conditions :-

The Consent to Establish is valld up to Commissioning of the Project or five years :
whichever Is earlier. .
For development of land/plot as new construction activities for construction of residential project <

named as Mg Elffe! Developers & Realtors Ltd, “Sllicon City” S.-No; 62, 53 & 54, Village . .
Dattawadi & Kasarsal, Ta) Mulshi,Dist Pune, on total plot area of 100700 sq mtrs & total Bulit . '
up area 30658 sq. mtrs including utlfities of residential project “and Services such as per 2
construction commencement certificate issued by local body. '

CONDITIONS UNDERTWATER (Prevention & Control of Pollution) ACT, 1974: -
The quantity of sewage effluent from above construction project shall not exceed 600 M*/Day. o

Sewage Effluent Treatment: The Applicant shall provide a comprehensive sewage treatment
plant and treatment as is warranted with reference fo Influent quality and corresponding mode of
disposal and operate and maintain the same continuously so as to achieve the quality of treated
effiuent to the following standards:-

e mae . ea

2 _| Non Biodegradable Waste

(1)  Suspended Solids Not to exceed 100 mgll . ¢
() BOD3days27CC. Not to exceed 100 mgh . e
Sewage effluent Disposal: - s
The treated domestic effluent shall be 80% recycled and reused for flushing, fire fighting and a
',_coormg of Air conditioners and remaining shall be used on own land for gardening/Municipal
sewer. In no case, effluent shall find its way to any water body directly/indirectly at any time. -
The project authorities should opt environmental friendly technologles like ozonation, UV )
treatment et by replacing chlorination. . ..
Project proponent shall operate STP for five years from the date of obtalning Occupation ‘ -
Certificate. - . .. . .
Non-Hazardous Solid Waste: - ; .o )
The total guanggx shall be segregated and treated as follows: - o . !
Sr | Type of Begregated solid .| Quantity ﬁ'reaﬁnent Disposal 2 :
A waste .
‘1 _| Biodegradable Waste 350 Kg/Day | Composting | Proposed site "
450 Kg/Day | EENGAI MSW site of PMC_J- K
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X 3.  Other Conditions: - ’ .
1.- Al activities shall be in resonance with the provisions of Indian Forest Act, 1027 (16 of 1627),
Forest (Conservation) Act, 1880 (68 of 1980) and Wildife (Profection) Act, 1972 (53 of 1972), £
and special notification published. for area wherever applicable and all the Environmental .
Statutes and Instruments. LN
2. This Consent to Establish is issued only for New Construction/Developing COnstmctton Project .
purposes. :
No quarrying activities shall be commenced in the area unless appropriate permissions are 3
obtained for a imited quartying material required for construction of local residential housing "
and traditional road maintsnance work, provided that such quarrying is net dons on Forest .
Lands and the materis! Is hot exported to thé outside area,
There shall be no feling of irees whether on Forest, Government, Revenue or Private lands
except &s per prevalling Rules.
Extraction of Groundwater for the project shal require prior permiss!on of the State Ground s
Water Authority or other refevant authorities, as applicable; .
Near the activities that are related to water (ke activity of water parks, water sports) and/or in ¥
the vicinlty of lake, Dissolved Oxygen shalt not be less than 5 mgfiiter,
in order to ensure that the water from this project do not enter lnto outside snvironment, the
nallas crossing the township/complex premisas, shall be lined, covered and made water tight by
the applicant within the ‘premises with intermittent inspection of chambers following good
engineering practices as per the regulations of local body.

8. The, Applicant shall prepare management plan for water harvesting, roof+water reclamation,
water/storm water conservation and Implement the same before handling over of complex for
occupation.

9. Applicant shall provide fixtures for showers, tollet, flushing and drinking should be of low flow

) either by use of aerators or pressure reducing devices or sensor based control. .
- 10.  The Applicant shall draw plans for the segregation of solid wastes Into biodegradable and non- S
biodegradable components. The blodegradable material shall be recycled throughsciantific in- .
e house composting (i.e vermi-composting facliity within premises) with the approval of local body. ’
The proper demarked area shafl be identifled for collection & storage of MSW properly which, 2
shall be finally disposed off at approved Municipal Solid Waste landfill site of Jocal body l
. - environmentally, acceptable location and method. It is dlarifled that the tenm solid wasts includes
i . domestic, commercial, and garden wastes, but does not include hazardous and bio-medical
' wastes. The activities of bio-composting end engineered landfil] shall be as per the Municipal
: Solid Waste (M&H) Rutes, 2000.
11,  Applicant shall be responsible to take adequate precautionary measures as defailed in this
) conserit.
12.  The applicant/generator shall be responsible for safe and scientific colfection, fransportation, .
. # trealment and disposal of Bio-Medical Waste &s per the provisions made under the Blo-Medical
R Waste (Management & Handling) Rules, 1898. Any activity as defined under BMW (M & H)
o Rules has o obtain a separate Authorization from Maharashtra Pollution Control Board.
: 13.  For disinfactions of waste water ultra violet radiation shall be used in place of chicrination
. 14. - Vehicles hired for construction activities should be operated only during non peak hours.
> . 15. Ready mixed cancrete used kn bullding construction should apply separately for consent from
N the Board. .
——— 16.  The applicant, during the construction stage shall provide . v
' a) - Seplic tank afid soak pit of adequate capacity for the domestic effiuent generated due to : ‘

- . . workers residing at site.
b) *Proper loading and unloading of construction materiai excavated material and #ts proper »-

- disposal £ por MSW (M&H) Rules 2000.

w
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. . 3 .
c) Cutting of trees s not permitted, however in unavoldable conditions necessary pemlission from
the local body shall be obtained.
d) - Green belt of 33% of the open space shall be developed. .
4, The Applicant shall comply with all the provisions of, the Water (Prevention and Control of
Polluﬁong Cess Act, 1977 {to be referred as Cess Act).and Rules as Amended, 2003 and Rules
there under: -

The dally water consumption for the following categories shall not exceed, as under
Domestic .
{in CND)
a) Domestic 675 -
b) Swimming pool - .
¢) ClubHouse & Gym — .
d) Flushing -
. 8) Agriculture/Gardening 160

8. CONDITIONS UNDER AIR (Prevention & Controf of Poltution) ACT, 1981: -

)] The Applicant may install 05 no. of dlese! generating sets {DG Sets), of capacity 05 x 125 KVA
and shall be equipped with comprehensive control syslem as Is warranted with referstice to
gensrations of emissions and operate and maintain the same continuously so as to achieve the

level of poliutants to the foliowing standards: ~
Standards for emlissions of alr Pollutants

SPM/TPM Not to Exceed 150 mg/Nm3
ii) ]$02(DGset) | NottoExceed 34 Ka/da!

() The following measure shall be faken.
Adequate mitigation measures shall be taken to control emisslons of SO2, NOx, SPM, RSPM.

a)
b) Applicant shall achieve following Amblent Alr Quaity standards.
1 [SPM Not to Exceed (Annual Average) | 140 | pyg/m®
Not to Exceed (24 hours) 200 | pyg/m
2 [ SO, Not to Exceed (Annual Average) 60 |[pg'm’
Not to Exceed (24 hours) 80 | po/m’
3 {NO; Not to Exceed (Annual Average) 60 | pgim?
Not to Exceed (24 hours) 80_| pg/m*
4 | RSPM Not fo Exceed (Annual Average) 60 |pg/m®
& Not to Exceed (24 hours) 100 | pg/ m®
()  The Applicant shall observ;e the following fuel patterna. .
No. | Type of Fuel i Quantity . i
01 [ HSD ) 70 Lithr .
(V)" The Applicant shail erect the Chimney (s) of the folloving specifications
‘ : ‘ ! A—
.« | No. | Chimney attached fo DG ' Height above roof of Bid
+{1—| DG sel 05 x 125 KVA 3 mtrs each =

.
P L7
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Conditions for DG Sets: - .

Noise from DG Sets shall be controked by providing acoustic enclosure or by treating the room

acoustically.

Applicant should provide acoustic enclosure for contral of noise. The acoustic enclosure/
acoustic treatment. of the room shall be designed for minimum 25 dB(A) insertion loss or for
meeting the ambient noise standards, whichever is on higher side. A suitable exhaust muffler
with Insertion loss of 25 dB(A) shall also be provided. The measurement of insertion loss shall
be done at different points at 0.5 meters from acoustic enclosure/ room and then average. .
The Applicant should make efforts fo bring down noise level due 1o DG Set, outside the
premises, with ambient noise level requirements by proper setting and control measures.
Instaliation of DG Set must be stictlly in compliance with recommendations of DG set
manufacturer; , ,

A proper routine and preventive malintenance procedure for DG Set shalil ba set and followed in
cansultation with the DG manufacturers, which would help o prevent nolse levels of DG Sets
from detetioratitig with use.

The DG set shall be operated only in case of power failure. The applicant shall make
arrangement for regular electrical power. :

mﬁppucant shali not cause any nuisance in the surrounding area due to aperation of DG

In case of problems, the D.G. set shail not be operated untll it is set back to satisfactory

" position.

Other Conditions:

monitoring the alr emissions and the same shall be opsn for Inspection fo/and for use of the
Board's staff. The chimneys shall be numbered, as S-1, 8-2 etc and these shall be painted/
displayed to fatiiitate identification. ' -
Water spraying shall be done on ground to avoid fugltive emissions.

Construction material shall be carried in enclosed vehlcles during constriction activities.

Conditions for Utilities fike Kitchen, Eating Places ofc: -

The kitchen shall be provided with exhaust system chimney with oil catcher connected to
chimney through ducting.

The toilet shall be provided with exhaust system connected to chimney through ducting.

The air conditioner shall be vibration proof and the noise shall not exceed 68 dB (A).

The exhaust hot air from A.C. shall be attached to Chimney at least § mirs. higher than the
nearest tallest building through ducting and shall discharge into open alr In such way that no
nuisance Is caused to nelghbors.

The Applicant shall take adequate measures far control of noise levels from lts own sources
within  the complex (residential cum Commercial) in respect of noise to less than §5 dB(A)
during day time and 45 dB(A) during the night time. Daytima Is reckoned as between 6 a.m. tc
10'p.m. and Nighttime Is reckoned between 10 pm. to 6 a.m.

Construction equipments generating nolse of less than 66/30 db(A) are petmitted.

No construction work Is permitted during nighttime. .

CONDITIONS UNDER HW (M & H) & AMENDMENT RULES 2003 ,

The applicant shall handle hazardous wastes as specified below: .

Sr. | item No. of Process generating .

No. HW as per Schedule-| Type of Waste _Quarmty Disposal -
1 X - WasteOl | 10 Lit/vear M”rg;;m“““"o“’r

Q % %hR ! vgsf\e

ign.is hereby granted to opérate a facility for ¢ollection, storage, transport and

4
-
~~
~

4\

. The Appiicant shall provide ports in the chimney and facilitles such as ladder, platform etc for’
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The applicant shall certify that the bricks used in consfruction are manufactured using
the ash from Thermal Power stations if it Is within a radius of 100 km. from Thermal
Power Plant and submit the names of bricks manufacturer. The applicant shall use fly
ash based material/products as per the provisions of fly ash Notification of 14.09.1999
and as amended on 27.08.2003,

The applicant shall obtain Consent to Operate from Maharashtra Pollution Contro! Board
before commissioning of the project.

The applicant shall adopt environment friendly technology in development of the project.

‘The applicant shall take the proper remediation measures to ensure that the ground

* water and soil contamination Is prevented and follow due diligence at the construction

“stage, -

Energy conservation measures like installation of solar paneis for lighting the area
outside the bullding should be integrated part of the project design.

The applicant should not take any effective steps for implementation of the project
before obtaining Environmental Clearance as per E|A Notification 2065 and amendments
thereto ) . .o
This Board reserves the right to amend or add any conditions in this consent and the
same shall be binding on the Applicant; -
The capital investment of the project is Rs, 24.24/- Crores
S For and on behalf of the
To Maharashtra Pollution Contro! Board
M/s Eiffel Developers & Realtors Ltd .
*Silicon City” 8, No. 52, 563 & 54 .
Village Dattawadi & Kasarsai, Tal Mulshi, .
Dist Pune
(V. B. Waghjale)
Regloan! Officer (P&P)
Copy forwarded with compllmenlé to .
The Callector, Pune—————
Copy to .
#Regional Officer, Pune, MPCB, _
Sub Reglonal officer, Pune-l, MPCB,
Chlef Accounts Officér, Mumbai, MPCB,
Received consent fee of.
Amount - DD No. Date . Drawg on—
Rs 50000/- 031758 19.03.2009 Union Bank of india
Cess Branch, MPCB, Mumbai. " 5. Master file. :

’
.
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MAHARASHTRA POLLUTION CONTROL BOARD
SUB-REGIONAL OFFICE, PUNE- 2

—— Jog Center Bidg.
Ph. 020-25811694 — 2nd floor, Wakdewadi,
Fax. 020-25811029 i Mumbai — Pune Highway,

e —— et
E-mail-sropune2@mpcb.gov.in “’, Pune 411003

Original Application No. 33 of 2019 (W2)
Tanaji Balasaheb Gambhire Vs Union of India & Ors.

Visit Report
l. Name & Address of Industry : M/s. Xrbia Hinjewadi Developers Pwvt. Ltd.
S. No. 38/2, 38/3, 39, 56, 57, Vill. Nere,
: Dattawadi, Tal. Mulshi, Dist. Pune
" 1. Date of visit : 00/01/2023

-
R '»:.4‘#"’

Ill. Representative of the Project Proponent : Shri. Jalindar Shitole (Estate Manager)

SN Mobile No. 7741935555
5% ) \ : @) Consent to Establish dtd. 10/04/2006 —

M/s. Nahar’s Silicon City at Vill. Dattawadi,
; Tal. Mulshi, Dist. Pune
b) Consent to Establish dtd. 08/07/2009 —
M/s. Eiffel Developers & Realtors Ltd., “Silicon
City” S. No. 52, 53, & 54, Vill. Dattawadi &
Kasarsai, Tal. Mulshi, Dist. Pune

HARE N
CiTye

V. ObservaTiZﬁs rﬁade during the visit

With reference to the Hon'ble NGT order dtd. 28/11/2022 in the matter O.A. No.
33/2019 (WZ), the undersigned has visited the site on 09/01/2023 and following observations
were made :-

1. It is residential cum commercial project. Project Proponent (PP) has obtained
Environment Clearance dtd. 27/12/2006 on the name M/s. Silicon City at Vill.
Dattawadi, Tal. Mulshi, Dist. Pune for total plot area 97.28 Ha. and construction area
48.64 Ha. Copy of the said EC is attached herewith as Annexure No. 1.

2. PP has obtained Board’s Consent to Establish dtd. 10/04/2006 on the name
M/s. Nahar's Silicon City at Vill. Dattawadi, Tal. Mulshi, Dist. Pune for development of
97.28 Ha area. Copy of the said Consent to Establish is attached herewith as
Annexure No. II.

3. PP has obtained Board’s Consent to Establish dtd. 08/07/2009 on the name M/s. Eiffel
Developers & Realtors Ltd., “Silicon City” S. No. 52, 53, & 54, Vill. Dattawadi &
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: Kasarsai, Tal. Mulshi, Dist. Pune for total plot area 1,00,700 Sq. Mtr. and total built up
area 30658 Sq. Mtr. Copy of the said Consent to Establish is attached herewith as

Annexure No. Iil.
4. PP has completed construction work of Phase- | which comprises of Building No. A-1

e;;% to A-13 (total 13 buildings- total flats 1558 nos.) and Phase- |l which comprises of
(?:'\1"’3 Building No. A-14, 15, B-1, B-2, B-3, B-6, B-7, B8, C-2, C-3, C-4, C-5, C-6, C-7, D-1
;AE ”'4% & D-6 (total 16 buildings — total flats 1560 nos,)
H"r’} ; 5. All the buildings except A-14 & A-15 are - Parking + Ground + 7% Floor. Building No.
7 A-14 & A-15 - Parking + Ground + 8" Floor.
4;:3"' 6. Occupancy observed in all above mentioned buildings.
/ 7. PP has not submitted any documents to this office, PP has not submitted MOU /

Agreement Copy about handed over project to the soclety.

8. Water supply is from dug wells of nearby 4 nos of farmers. PP has installed water
treatment plant.

9. PP has installed two numbers of STP plants having capacity 630 & 730 CMD. STP
plants were found in operation. JVS of STP outlet from both the STP's were collected
for further analysis.

10. PP has installed three OWC units. However, all the OWC units are found not in
operation.

11. No any ongoing construction activities found at site,

12. Previously Board has issued Proposed Direction dtd. 03/9/2018 based on the non-
compliance observed during the visit dtd. 30/08/2018.

13. So far PP has not complied the above mentioned Proposed Direction as PP has
handed over flats to the flat owners without obtained Consent to Operate from the
Board’s which has been already instructed by the Board in the said directions.

14. This office has filed Criminal Case vide RCC No. 5023/2019 in the court of Hon'ble
Chief Judicial Magistrate, Pune. The case is under consideration before Hon'ble CiM,

% N ﬁsM

Pune.

ahul Nimbalkar) (Nitin Shinde)
Field Officer, Sub-Regional Officer,
SRO Pune-ll Pune-il




